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-
Clauses 2 to 4 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Harz MOHAMMAD IBRAHIM:. T |

move:
“That the Bill be passed.”

‘Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bil] be passed.”

"The motion was adopted.

THE DOWRY PROHIBITION BILL,
1959

Tae DEPUTY MINISTER or LAW
‘(Sart R. M, HasAraNavis): Sir, I beg
to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on
the Bill to prohibit the giving or
-taking of dowry, and resolves that
the following members of the Rajya
Sabha be nominated to serve on the
‘said Joint Committee:

1. Pandit S. S. N. Tankha,
2. Shrimati T. Nallamuthu Rama-
murti.
‘3. Shri Akhtar Husain,
4. Giani Zail Singh,
" 5, Shri Sheel Bhadra Yajee,
6. Shrimati Yashoda Reddy,
7. Shri Bhagirathi Mahapatra,
8. Shri J. H. Joshi,
9. Shrimati Rukmani Baij,
. Shri Jugal Kishore,
. Shri N. R. Malkani,
. Shri Abdur Rezzak Khan,
. Shri D. P. Singh,
Shri Abhimanyu Rath, and
. Shrimati Jahanara Jaipal
Singh.”

Sir, it was only some months back
that a measure having a similar ob-
ject in view was introduced and dis-
cussed in this House, and on that
occasion we gave an assurance to

v
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the House that

the Government
themselves would sponsor a Bill
with the same object in view,
Now I am happy to say, Sir,
' that we have been enableq %c¢ fulfill
that promise within a very short
time. But I must apologise to the
hon, Member Mr. Jugal Kishore who
had introduced in this House a Bill,
nearly the same as the present Bill,
and I cannot help feeling that the
Government are, so to ssay, appro-
priating the credit which was due to
him. I take this opportunity to ex-
press the gratitude of the Govern-
ment for the able manner in which
he canvassed the necessity for a Bill
of this nature in the House, and as I
have said, we have largely drawn

upon the suggestions that he made
and also upon the fact that
his Bill, which was more
or less the same as the Bill

before the House, had met with a
large measure of acceptance by this
House. Sir, there have been such
Bills previously in the other House
also, and they have been pending for
some time, and if this measure was
not put on the Statute Book earlier,
it was not because Government did
not feel the necessity or Government
took the view that this evil did not
require to be eradicated from this
country. This evil is not confined to
one region or to one community in
the country. It is an evil which has
been prevailing in the country for a
very long time and it is almost coun-
trywide. But Government have
doubts, which they still entertain, as
to whether this evil could be eradi-
cated by legislation, Sir, we have
every sympathy with the efforts that
are being made in order that this
evil should be rooted out of the
society, and the view at present is
that if law does render some assist-
ance or some help towards that objec-
tive, towards the effort of the social
reformers on whom ultimately the
success of rooting out this evil will
depend, then such assistance sought

by law ought not to be withheld.
Everyone of us, Sir, is acquaint-
i ed with the untold suffer-
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ings which young girls undergo
as, in most cases, their parents are
unable to provide the dowry with
the parents are expected to pay
before the marriage is fixed. I have
mysell suffered the anguish as I went
on trying from house to house to
arrarige the marriage of my sisters
just after I had begun my life. I
know the sickness, I have experienc-
ed the sickness which comes to the
heart of every parent or every guar-
dian, I have complete sympathy
with the idea of the Bill, but as a
lawyer having some experience of
the courts during the last twenty-five
years 1 also know that this evil can-

. not be eradicated by mere legislation.
We have made giving or tgking. of
dowry a penal offence.” But I must
confess, I must plainly acknowledge
in the House, that it will be an al-
most impossible task for the prosecu-
tion to prove that such an offence has
been committed, After the parent or
the guardian 'of ward has paid the
dowry where will be the evidence
that this money has actually been
paid? No parent or guardian having
provided the money is going to com-
plain that this money was extorted
out of them. By making a complaint
against his own son-in-law or against
his parents is he going to blight the
married life of his daughter or
ward. But, probably by enacting the
law we shall be setting a pattern of
behaviour, we shall be possibly acti-

vating the social conscience of
society. If it is capable of having
such effect, nobody would be more

glad than those of us who are now
associated in the Government with
this measure,

Sir, I might briefly explain the
provisions of the Bill. Clause 2 of
t}xe Bill defines “dowry” as:

©  “any property or valuable secu-
rity given or agreed to be given
to one party to a marriage or to
any other person on behalf of such
. party by the other party to the

marriage...... as consideration for
the betrothal or marriage of the
said parties ., . ..
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So that the essential things are that
the property must pass from one party
to the other, and secondly, that it
must pass as a consideration of the
marriage,. We all know that the
burden of proving both—that the
property has passed and that the
passing of property is in considera-
tion of the marriage—will lie upon

" the prosecution which, in the circum-

stances of the case, would be most
difficult to discharge.
Sart1  BHUPESH GUPTA (West

Bengal): May I seek a clarification?
The hon. Minister has said “passing
of property from one party to an-
other”, Suppose during the marriage
or immediately after the marriage a
bank account is opened in the name
of the daughter who has been
married and the dowry money is
actually put in that particular bank
account in the name pf the daughter.
Would it be constructed as  passing
from one party to another?

Surr R, M. HAJARNAVIS: Now,
to an astute lawyer like Mr. Bhupesh
Gupta I need hardly point out that
whether the property has passed or
not will be a question of fact, to be
decided in each case. It does not
matter in whose favour, the bank
account has been opened? The ques-
tion would be: Who is the ultimate
recipient of the money? Has it passed
from one party of the marriage to
another? The words are:

“agreed to be given to one
party to a marriage or
to any other person on behalf of
such party by the other party to
the marriage or by any other per-
son on behalf of such other
party . ., .»

In this connection may I draw the
attention of my hon. friend to clause
6 to which I was coming shortly? By
Clause 6 we bring into effect the re-
commendation of the Hindu Law
Reforms Committee by which they
said:
“Anything which is paid as
dowa should be regarded as pro-
perty of the bride.”

‘ﬂ
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[Shri R. M. Hajarnavis.]
She would have a right to it and
she would have a rightfo have it
transferred to her, so that whatever
may be the intention of the parents
in giving the money, that money
actually belongs to their daughter, or
if the money is paid by the guardian
it belongs to the ward, I think this
particular provision would probably
be a really effective provision.

Surt BHUPESH GUPTA: That is
a separate provision, Firstly, what
will happen if it is detected that
dowry has been given? Clause 6 will
come later, You have given the money
in the name of the daughter and it
would be construed as the money
belonging to the daughter. The penal
provisions will not come into force.
Now the question is whether dowry
has been given, I raised that point
because the defence would be that
dowry has not been given. Nothing
has passed from one party to another.
It is only giving something to the
daughter although in effect it may
have been dowry, Clause 6 comes
later, after you have proved that
dowry has been given .

Mr. DEPUTY CHAIRMAN: Speech
will ¢ome afterwards. You are speak-
ing.

Surr R. M, HAJARNAVIS: Again,
I submit it does not matter to whom
ostensibly the money has been given.
If in effect the money has been given
in contravention of Clause 2, then
surely it will attract penal provision.
It may be that instead of giving it in
the name of the daughter, it may be
given in the name of a third person,
altogether a stranger. But if in effect
it has been given in contravention of
Clause 2 and if that is proved by
evidence then Clause 3 would apply.
But I cannot categorically say that
because it has been given to the
daughter, therefore, Clause 2 is either
infringed or not infringed. Tt will
depend on the total evidence which
is led in that particular case,

Clause 4
Clause 5 says

Clause 3 is a penal one.
prohibits abetment.
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that the agreement for dowry will be-
void; it cannot be enforced, Clause 6-
I have already explained.

This then is the Bill which I leave

to the collective wisdom of Members-

of both the Houses and request them
to join the Select Committee. I hope
they will make suggestions which
have not so far either been placed
before the House or have not occurred
to the Government, and Government
would be exceedingly willing to

improve the Bill in every way pos- ~

sible,

Surt H. P. SAKSENA (Uttar Pra-

desh): May I know, Sir, whether the-
Bill, when passed into law, will have

retrospective effect?

Sarr R, M, HAJARNAVIS: The-

general rule of interpretation is that
no provision of law is
unless it is expressly said so in the
body of the Act or by necessary
implication.

Surr D. A, MIRZA (Madras): May
I know, Mr. Deputy Chairman, at
what point it becomes a penal offence:
—after this amount is passed as dowry
or while it is in the process of nego-
tiations? Suppose the man negotiates
for giving a dowry. Is it a penal
offence? ‘

Mg, DEPUTY4 CHAIRMAN: Nego-'
not passing of money.

tiation is
Motion moved: :

“That this House concurs in the
recommendation of the Lok Sabha

that the Rajya Sabha do join in:

the Joint Committee of the Houses
on the Bill to prohibit the giving
or taking of dowry, and resolves
that the following members of the
Rajya Sabha be nominated to serve
on the said Joint Committee:

1. Pandit S. S. N. Tankha,
2. Shrimati T. Nallamuthu Rama-
rhurti,

3. Shri Akhtar Husain,

retrospective:
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. Giani Zail Singh,
. Shri Sheel Bhadra Yajee,
. Shrimati Yashoda Reddy,
. Shri Bhagirathi Mahapatra,
Shri J. H. Joshi,
. Shrimati Rukmani Bai,
10. Shri Jugal ishore,
11. Shri N. R. Malkani,
12. Shri Abdur Rezzak Khan,
: 13. Shri D. P. Singh,
14. Shri Abhimanyu Rath, and
15. Shrimati  Jahanara Jaipal
Singh.”

Dr. A. N. BOSE (West Bengal):
Mr. Deputy Chairman, Sir, I cannot
thank the Law Minister for bringing
this Bill which has a very admirable
motive but which is thoroughly dis-
appointing as a practical measure. It
was strange of him to say that he
wants to bring this Bill as a pattern
for social behaviour, as an educative
measure. Sir, a Bill should come
after education, not for education.
We have so many instruments and
machineries for social education, A
Government have the biggest party
behind them, spread throughout the
length and breadth of the country.
There are such social organisations
as the Bharat Sevak Samaj, Let
them start the propaganda work, the
work  of publicity. Let them
carry the message of this Bill
throughout the length and breadth of
the country, prepare public opinion
for it, and then the situation might
be ripe for a legislative measure.

Panpir S. S. N. TANKHA  (Uttar
Pradesh): They will take up that
propaganda after the Act is passed.

Dr. A. N. BOSE: It is putting the
cart before the horse. The message
should be taken to the public before
the Bill is passed. The public must
be made conversant about what you
are going to do. I was further
astounded to find in the Statement of
Objects and Reasons that by merely
transferring the dowry to the wife
from’ the person receiving it, they
will go a long way to educating pub-
lic opinion and to the eradication of
the evil. Sir, public opinion is not
educated that way. It is Rard, patient

PN RS N EINN
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and sustained work which has to be
done for quite a long stretch of time.
Sir, the dowry system arises

4 p.M. out of a bilateral deal. It is a
deal between two parties in
which one party stands to gain and
another stands to lose, But both are
equally interested in such transac-
tions. As the hon. Minister himself
has confessed, neither party will
voluntarily admit the transaction or
will speak the truth. This acceptance
and offering of dowry is non-cognis-
able offence. So, for evidence and fox
detection, the prosecution will have tq
depend on third parties. But, Sir,
who is going to offend a neighbour
and invite trouble for himself, especi-
ally when it is a deeprooted social
practice? At every stage, Sir, detec-
tion of the offence, proving the offence
and then conviction of the offender
will be an extremely difficult job for
the prosecution. Sir, we might take
a lesson from the- operation 'of the
Act prohibiting child marriages,
which has been on our Statute Book
for quite a number of years now. This
Act is much easier to enforce because
the age of the child may be discerned
at sight, but the transaction of dowry
cannot be discerned. A few weeks
ago, Sir, there was a very spectacular
marriage ceremony performed on the
platforms of the Sealdah Station
among the displaced persons who had
made the station platform their home
and garbagé 'of the street their food:
This marriage ceremony was perform-
ed between a girl of about ten years
and boy about fourteen years old in
the presence of hundreds of people
looking on and under the nose of the
police. So, Sir, that is how social
legislation operates, without proper
social education behind, and without
social conscience being around, as far
as the masses are concerned. .
¥

Obviously, Sir, this dowry system
is a social disease, and in order to
cure any disease, the first thing neces-
sary is to diagnose the disease. First
of all, Sir, we must go into the roots
of this social evil. Why is dowry
offered and taken? I am afraid, Sir,

-the Ministry has not gone in this
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[Dr. A. N. Bose.]
problem at all. It has, not at all, gone
into the social roots of the dowry sys-
tem. The dowry system flourishes on
the two principles of reciprocity and
compensation. Every party will try
to compensate for the loss which has
" been incurred before, and every party
will deal with the opposite party on
the principle of reciprocity. Suppose,
Sir, a very rich father has a daughter
without charms and accomplishments
or with some physical deformities.
Will not that rich father try to find
out a groom for his girl quite equal
to his status, and will he not try to
make up for those physical deficien-
cies and those deficiencies in charms
by hard cash? On the other hand, a
handsome groom

. SEmr D. A, MIRZA: It means the
groom is marrying money and not
that girl.

(Interruptions) '

Mr. DEPUTY CHAIRM.AN Order,
order 1

1

- .DR., A. N. BOSE: On the other hand,
Sir, a very desirable boy who wants
to marry a girl of his choice and who
can easily find a charming girl as his
partner, why should he be compelled
to marry a charmless girl for nothing?
Unfortunately, Sir, marriage is a sort
of market operation; there is a mar-
riage market just as there is a com-
modity market where Dbrides and
grooms come through the papers and
through the channel of matrimonial
bureaux and other instituticns, and
where competition goes on on either
side. Nobody will voluntarily choose
without previous knowledge or inti-
macy; nobody will voluntarily choose
a bad partner, a partner with physical
deficiencies or without attainments, in
preference to a much better partner
with charms and attainments. That
is how, Sir, the dowry system goes on.
So, unless you ocan stop this market
business in the matter 'of matrimony,
unless you can stop this competition
in the marriage market which goes
on just as we find it in the commodity
market, you cannot eradicate the sys-

[ RAJYA SABHA ]
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tem of dowry, because every party
will try to make amends for its physi-
cal deficiencies by means of hard cash,
and the other party also will demand
the same thing. Sir, the only alter-
native, to my mind, is free intimacy
between men and women and some
free choice of partners, without ¢he
intervention of parents, who are more
interested in dowry than in the part-
ners themsslves.

Sir, this system is universal. It is
not confined to the illiterate and the
poor. It extends to the rich and the
educated also. In Bihar and Orissa,
Sir, there are certain classes of people
where the groom has to offer a heavy
purchase-money to his bride, and
there are cases where the groom has
to run into sixties or seventies to
bring his bride home. And some-
times, Sir, he has no chance at all
He cannot collect sufficient money
throughout his life to pay up his dues
and get his wife home.

Surr N. M. LINGAM
What happens {o the
meantime?

(Madras):
wife in the

Dr. A. N. BOSE: That you know
better. Sir, among the rich and
among the educated also this
system is equally in vogue. Every-
body tr.ies to get a partner suit-
able to his status, a partner of more
or less an equal status. Therefore,
Sir, it is not merely a question of edu-~
cation; it is not merely by introducing
some uniform literacy or education
that you can stop the dowry system.
It is more @ matter of social conscience
being aroused so as to break with this
deeprooted tradition.

Sir, then coming to the actual
clauses of the Bill, we find that in
clause 2, ‘dowry’ has been defined as
any property or valuable security
given or agreed to be given to one
party to a marriage by another before
or after the marriage.

Mr. DEPUTY CHAIRMAN: The
time allotted for this Bill is only two
hours.

1448
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Dr. A. N. BOSE: Sir, I shall finish
in another two or three minutes. So,
Sir, what is the value of this property?
No value is fixed for this property,
the transaction of which may be re-
garded as dowry. And even if its
value is fixed, the payment may be a
deferred payment; it may be paid in
instalments or it may be paid several
years or several months after the mar-
riage is performed. 1 wonder, Sir,
how the transfer 'of property of some
value several years hence, which is
now only a promise, could be cons-
trued as the payment of dowry. Then
coming to sub-clause (i) of the same
clause, an exception is made in favour
of mahar. So far as I know, mahar,
according to SHARIAT, is not dowry.
Mahar is merely a token payment of
some valuable metal or coin made by
the groom to the bride at the time of
the marriage. It is merely a token
transaction but now many Muslims
have abused this practice in the name
of religion and have converted it into
a dowry system. Many abuses are
shielded under the cloak of religion.
I do not think the Government need
be so soft whenever a religious plea
is raised. If you make this concession
to the Muslims, you might as well
make a concession to the Hindus who
have sufficient authority in their
Sastras for the transactions of dowry.
In the Manu Samhita there is the
Brahma form of marriage which is
regarded as a higher form of marriage
in which the bride is given to the
groom fully ornamented and there is
the Asura form of marriage in which
the bride has to be purchased with
Sulka, that is dowry. You can find
support for any evil custom in the
Sastras. In fact no religion, whether
Islam or Hinduism, ever supports
social tyranny. Every religion is very
considerate in this respect, that no one
shiould be allowed to oppress or ex-
ploit another in the name of God. But
if during subsequent deterioration of
social practice, some evil system is
foisted and justified in the name of
religion. I do not think we need be

[ 21 AUG. 1959

very soft about this practice. Tradi-
tion dies hard. You cannot be soft |
towards tradition and at the same time

.
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introduce bold and courageous social
reforms. That is why I plead that this
exemption should go. .

Last of all, clause 6 is the most
wonderful clause where it is proposed
and it is expected that by transferring
a dowry when it is actually received,
to the wife, the society will be edu-~
cated and the evil will be minimised.
Sir, you cannot punish an evil and
condone it at the same time. What
happens when a case of dowry is
detected? The offender 1s fined and
put to jail and how can the same
offender transfer the same emount,
the amount for which he is convicted,
to the wife? It is for the Government
to confiscate the amount and do what-
ever it likes with the amount. It does
not lie with the offender to do any-
thing with the money. So I think this
clause contradicts the very purpose of
the Bill and softens the penal provi-
sions of clauses 3 and 4. On the
whole, I do not understand how the
Joint Select Committee will deal with
this Bill. The whole Bill has to be
changed lock, stock and barrel if it is

t to be given any workable shape at

all.

Mr, DEPUTY CHAIRMAN: Shri-
mati Lakhanpal. Ten minutes.
SarimaTt CHANDRAVATI LAK-

HANPAL (Uttar Pradesh): Let it be
fifteen minutes because I feel that this
is a very important Bill.

Mr. DEPUTY CHAIRMAN: There
are 7 speakers from the Congress side,
Only two hours are allotted.

SariMatt CHANDRAVATI LAK-
HANPAL: It is very important from
our point of view.

Mr. DEPUTY CHAIRMAN: Every
speech by the hon. Member is very
important.

Surr AKBAR ALI KHAN (Andhra
Pradesh): Let ladies have more time,

]
A SIS AT 39-
wumf wgET, wre A= F AvgE agy
F1 IFA &1 ST fae Amar v £ oA
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o [sira® amEd agaar]

FTHN FAAT AT FIH A F 41
wmr g R, = owar fgg am
& ww & gwear @ &, s
geafeorTR F Faa & arfa 9w agr,
“afex Sa¥ gweq ferg qarer marfeal
& gfaa AR afsq w@r & 1 siAs, 7a
& 9ga 987 39 fa= 1 wew F gvqe o
- amaT =itEd ar, 3w fRT s g g
- &Y qr qAr Fifgd 5 et ag faw
AR T 0T T G E | AR, |7
qIAAT 7 ST A osge foAd griad
qurg &t § AR 3@ a9 #1 @
FITE | :

Haq, feg o 9 aga ard
wegre §, dfeT 9  faar W g,
“wfgwia ferat o €1 & 1 foreer of
AT AT FI GAEATT §, ITH § 4TS
" wfawa & saret ferat A gweaw §
Jy ara-faarg, @F #1 yar, T@=F
Y 991, IR FT TUT, IOAMIFTC H7
_ ayeqT, WT9ET | Fi5 feeqn femt #v
T &1 feam, I ardr gam™ S g,
AT feai g &t g ) vt gd
- ¥gm ug § fF 37 9Ol &7 gE
“gqr g ? ot fm ool (g § 92 dem
> v 7 Fg 6 afe g7 g T«
ST foF T 7 g Far §, @1 Sy E
TR § ATETAT &1 THaT g1 279, e
. F oft g @ A, NS Ay | a8 faEme
s qTAd @ Tigdt g fF shwm
#Y g SV GEET § IEHT A FILO F4T
| <@T NI, 99 a9 gATY qEEATHT &1
SRR &1 TRT T | A =, 5T vl
# W & 9”9 3w afoma gz
qg=ft § f fegi it formaly oY e
&, 97 99 FT1 0 & g9 FC0 § Ay R
ag € fF foxdi =1 s zfee @ aww
RAHETFTNCF TAE TG TTG |
Fax TRl ¥ F g wgn fr femd A
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sty qrevaar wfas Ife d g, ady 5
9 gEEQTHT w1 0T SATAAT AT |
fiq, g @1q A gL WG A
Tt & 5 gar @as & @ ferdy
FY gaAr Ay gfee ¥ d@d &9 1 =9,
ug Wt 9= & fF 97 g a9 & 7=y
3 g4, Fra-faarg garfe i =«
gFY, S§ auT AR AN FT AT
fafeas &7 & = srewrfors AR
wrAaa gfeesor ar, S f& gl
gegfa 7 gear w1 uF fafwes fgear
A1, SGH ag G THT 97 | Iq qAA
AR QOIS &1 WA qed, IJqHT
dfgw #R weafos ger w9
THT A7 | 39 g9 fgrg qwm 1 F9d
# e, W[ AR A & g fafire
RiERIIE RIS CIEE IR S
A 9g ATHINT T8I WY | 99 9T gATR
g feral #1 F@ gue ¥ SR, TAU
3 9T, §1 F AT ATAE 99 F |
gafad 39 qaq st faarg & womay

= Srerwg ar (fag) :q'gﬁm-
S &1 a1 Fg Wra ¢ g9 S
w &Y feral a aga goaa g v |

SR TeEA A |gag™ gty AR
Y gl § A 1T AT a1 g0
qUF § qF qTF HT AT | T8 VF &
fF afes s § fornl &1 afus wm
qr | 3T 4 39 FT9, 99 T, I9 T
T # a9 g @Y g, 99 fexay &1 AW
gatsr 8§ fax F%1 97 1 9w qww et
TTH FY AT GHEAT ST off ;T ITHY
feafa fr=r == 7S Y | fow T g
g oY qrafas fgfa @ af A, @
U uE ST ag A mrn faes
fAg ST F g aa g W AR
war o faady § v afz feet A
fimT & agi s ar gy O a7 dar
Y &Y STHY A I 7
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3g a1d Wt g9 4 ey 48Y & & adv Y
AT TR AW § AT A W FA ¥
T TAT ST G AT 997 | ATT Y o9
FeT FT FH AT & AV g/ Sar G
T AR g, et oF weF F 9 g
9T grY & 1 AT A Y OF g A
FRT aEg AT IR § HI FATRE
R fEr i ymfaat § & g
SOITEAT & | FRATEIT FT T4 OF q&q A1
Y FTET 8 | §AIR AT &7 qiEl d
o uF fafer avg & A, 3w
N 959 ALY 41, T WAF €T ¥ TF
FVAT AT ST 4 HR qgT Freor 97
AraT-faar ag wifaa w39 ¥ & fa
TedY SUFY ATEY g1 ST IqAT 7=a37 § |
FE T I FT HATIT WY ST oY, a8
I Y & U HET S oA, g6 o
gg&! farerr g wrar-faar dER TEEa
9 | FT ag _s #1 war I | 99 faely
= FT HE AT AT T € oAV ST
Wed FgM & T §3, 37 92T & | T
TFT GG a1 B g § qe 3]
Fragvar a fFgH AacHT I QE
A IF qT9 @S AT w98 AT FIT
AT, TS AT IqF qoq 3 &7 &
2 @ § 1 wifs f5a S #1 Ao g
e TG I AT a1 qed faer oS
qEH T99 YIS Al F g ST
TS IHT AT AT ST FT AW graT 9T
IR Y F T & FL JAT 4T 99 F9149
& Ao et WX gER dE &
VAT gAY gt 47 )

TqF HAET S STAAFHI F¥
soT gATR gt A 4 T qgy o Avar-
foar & gwfa & F1% AfF T8 @
ag zd! fag o 5 war-fen a8 ava
¥ f agar gl 7 @, 9% 9 e
3, wafag 7 9w § fr sEw Gow
grafa @ AfaF S | Y, =9, 9 g Fg
@ ot fr & A Ffear @9 awegm
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FI S § | S F g A & faC @A
FT SN foar o HR &S0 FT qow a«
qIAT AT I A TAT FATT a1l TF A
SV 3T A7 1 agy FROr @ fR aes Y
ST AT I H THTT & [ @S 4
fo o7 aF F15 & g7 & 7 TG
ST 41 T TF IR GFATT GG arat
FT TFTF AGT ST AT | STHT 399 qF
g dY S ag TA FT A 4T AV ) ;{r
T 9F HT A0 AGH Qdr T IS 9i-
TAAT FIHT AIAT a7 AT FEAT
qgar 4T | :

Sl AN ;. FGET TSN
Tga ¥4 & | fawr F a7 37 wowd

HFAr AT A@AGH Coar §
HIYF TS I FgaT Jgay € fv &
sifa Y fSraet W qweaTd §, 99 a9
o & a7 w1 A g A A
TueT &1 AR o afq #r fSaer i
JHETE § S9 9F FT Ty g I §
av vt g JEY gt aar § fF e
AR 4 AL @I G FF AT 97T A,
T & FRL GEATIO T ¥ el
qreie & & faae oY 7 g w9 I
fag @@ f@ 9@ #R s aqw
ggfa | fegar 2 fear s f6e s
g fr faer st a9 § SeET g
s w9 e T : ‘

ot FWeraw Al : deue aga g
TR & ag WY FeR arer g2 WS 8 |

AR AFEAT TFANA : AR I
BISAT &1 ATH | AT FTRT 9T T
ag 3t g fr g« wnfe & aweamit &

© TH 9HY 9gd & ¥ ¥9 a0 #1 faar g

AT FUTS F1 agq F€ IS I8 8
WX 4 g 7§l 3@ awq {6 fgrg @
H gardr arEt "1 gl agd < A -
e WH | Efar gw o#r &
grwtfas g fremar AR
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[swat T FEAaw|

- ATHIAE g & &7 7 7o 9g faw gAre
WA A@T 7 | 9 Igd & qqN AR
TqRAT 99 g 5w gud R
W & faa og oot avar mw § 1 509,
78 Ay fFay omar @ fr e @R
fawr & gra o srnfos ga=Al |
T @ F A FO0 IV 4 g
freft waeit # geasiy <A1 g, AfET
qg werd AT & 1 TWT FT qIAAT A
ftt wrvere = & 1 o wwea v @
T & FAC T ART {4 ¥ O3
e ga¥ feg @ 77 A7 avg fowar
Jen o @1 A, o e w1 o
FHTE NI #R ATE @8t 9% g
T g8 5 9a8 ¥ feart agAt 1 g%
AT ARARAT T GETT AT 9§ WK
IHT AT Sraq gEr @ 9w, fee
gueqy § wefe & wra-frar w=w &
A 4 a7 95 I3 F I 9f@r

(Time bell rings.)

SR, St wl st W g 9d
WIS AT a1 I8t § | HEF AT &
fo& wrq Aer a1 g AR S g
ug 1% fly wrer a% F3y o1 T
A st fae owy S vy § ag Aw &
AT AT @I E | ZAY A TS F OF
¥ UL § 7% & g

ae, Y o oy & faea
e gt wfed W g faw g s
s arfed |\ 7 W qEEET weEd &
FEAT AR g 6 qoharT T FTH FTH
Y A9 @ ¥ o W avnfew
HEqTT U qETS A0S &, F TR a9 &
et g7 ¥ fame WA a9 Wy §
™ o & AT FF ITH gl B AR
weag fear T & A1 9 A e
fooay s & | 7@ F 5 Fp el
U o IF ¥ 7 F aFq § | 99D
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forg afses sififrem, S, 7 o
FETISar g (AT ag M dw &
FAA FT AT I¢7 &, FTT 06 THR A
ATST FT ST AT §, TATST HY A
FLAT §, TS FWT &, AR FIA GAS
F I TF FATEL JA FH A AE
FLAT § | TAAY 7 FE T gt o
TR g gt wfed Y
g AW AT | qg FEA AR
7g facga &% & o 7w 3@ FTA
s qfafa & o o WrE 1 W
L oF G ¢ o ag v aw e g
A Mg mgmnifem
FTTT FY TIY Fa FS T A T A
afeF F o § 918 T | FHAT FAX
afafy 1 @ G 7 cg GOAT T
wifgd ey o8 faor ag § F1QT
T A | o
I g W AR T Fg T IO
IEL FEA IR g P 69 ag w@w
F fr ey & 3w fawr & feems
F fear & ? S 5 i IR @-
AT wIY A1, 78 A% g Fo- gty
¥ fog oy sw AfFa @ wfew
ATt GEATC a8 F1H JE¢ AT A
F gl § A T Wl & | To ATRo-
T=go Mo wify oy W &g §,
ITH AAE § I FA BT FrAifeaq
F F Fifera gEv Anfgd |

T Tt & A9 7 39 {9 &7 a9
FE g )

Surr P. N. SAPRU (Uttar Pra-
desh): Mr. Deputy Chairman . , .

Mr. DEPUTY CHAIRMAN: Please
take only ten minutes.

Surr P. N. SAPRU: Very well, only
ten minutes. You may reduce it to
two minutes and you will have an.
excellent discussion.
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Sart P. N. RAJABHOJ (Bombay): | worse and you are encouraging lying

It is an important Bill, Sir. |

Sart P. N. SAPRU: 1 shall be as
brief as possible and I will not exceed
my time. Sir, I regret I cannot at all
speak enthusiastically about this Bill.
Indeed, I am extremely critical of this
Bill.

[TeE Vice-CHairMAN (Panprr S. S. N.
TaNkHA) in the Chair.]

Surr .D. A. MIRZA: You are a free
man.

Sert P. N. SAPRU: I do not deny
that the evil exists and I am not going
to argue the obvious. I myself belong
to a community where there is no sys-
tem of dowry and public opinion will
not tolerate the giving or accepting of |
dowries and that system has worked
very well.

Now the evil, as was pointed out by
Dr. Bose, is essentially a social one.
It can only be fought by educating
public opinion, by devoted social
workers, by social reformers and social
organisations.

SHRIMATI CHANDRAVATI
LAKHANPAL: That is being done.

SHrI P. N. SAPRU: The State is not
in a position to enforce the law. No

one will file any complaint. The
offence is non-cognisable, non-com-
poundable and a bailable one. No

court will be able to take cognisance
of the offence without a complaint and
I should like to see the father who
files a complaint. If the father files a
compaint, his daughter will just not get
married and social opinion will not
tolerate that. Therefore, the law will
remain unenforceable. You must not
bring laws into contempt. It is no
good enacting laws which you cannot
enforce. This way you only bring
Jaws into contempt and this is some-
thing which is not healthy. ]

Tee VICE-CHAIRMAN (Pawnbir S.
S. N. TanguA): The complaint can be
filed by any third party,
sarily by the father or the guardian,

SHrr P. N. SAPRU: Then the father
will be in the position of a person '
who will have to speak lies. That is !

: for the poor and too low for

not neces- L

and you are encouraging fraud. It
will be impossible to prove that the
amount was given as consideration.
It will be for the prosecution to prove
that the jewellery or the amount was
given as consideration for the mar-
riage. You know with your superior
sense of the law that the burden of
proof is impossible to discharge and
the Deputy Law Minister himself ad-
mitted it. He was just apologetic
about it. The law has to be passed
because there are some people inte-
rested in seeing that a law like this is
placed on the Statute Book.

THE VICE-CHAIRMAN (Panbprt S.
S. N. TankHA): Does the hon. Member
mean to say that this evil does not
persist in society?

Surr P. N, SAPRU: I have said, Mr.
Vice-Chairman—if you had listened
carefully you would have known it—
that the evil exists but I am not argu-
ing the obvious. I have raised ob-
jections of a different character. I
have not sold my intellect to the
Legislative Department or to any other
department. 1 continue to exercise
that independence of judgment even
nbw. Take the clause about exemp-
tions, 2(ii):

“(ii) any presents made at the
time of the marriage by either party
to the marriage in the form of orna-
ments, clothes and other articles not
exceeding two thousand rupees in
value in the aggregate.”

Are you going to have a body of
assessors to find out what the value of
those article is? Why should the limit
be Rs. 2,000?2 Why should presents
given at the time of betrothal be ex-
cluded? Either this sum of Rs. 2,000
is too high or too low. It is too high

the
richer folk.

Mr. Vice-Chairman, there is a more
fundamental objection to this Bill. It
views the whole problem of marriage
from the wrong perspective. I amv
completely against this system of ar—
ranged marriages. I think we should®
encourage marriages by choice.
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SHRr D. A. MIRZA: Love marriage?

Surr P. N. SAPRU: Yes, love mar-
riage if you like, and companionate
marriage if you prefer. I am prepar-
ed to go even as far as that. I do not
fight shy of my social philosophy. The
problem of mutual adjustment is get-
ting more complicated in marriages
and I think it is monstrous that edu-
cated girls should be married

Surr P. N. RAJABHOJ: Inter-caste
marriage also.

SHrI P. N. SAPRU: Inter-caste mar-
riage and inter-communal mariages—
marriage is a personal affair and I
think it is monstrous that educated
girls should look to their parents for
finding out their partners. In a free
society, it should be possible for young
men and women to meet under heal-
thy conditions and they should choose
their partners for life. That is the
ideal that we should encourage and
you ought not to force your daughters
to marry under all conditions. If the
girl happens to be ugly or not good-
looking or is not educated then you
cannot find a husband easily for her.
You talk of dowries being given by
girls’ fathers to the sons’ people but I
know of cases where the sons’ fathers
have paid heavy sums for the wedding
'of .their sons in some decent families.

Sart AKBAR ALI KHAN: That is
very rare.

SHrr P. N. SAPRU: It is not so
very  rare. There are some
communities in Uttar Pradesh where
husbands have to pay. I know a ser-
vant of mine who had to pay a sum
of Rs. 500 in order to get a bride for
himself.

Raskemart AMRIT KAUR (Pun-
-jab): That is prevalent in Himachal
Pradesh also.

Surr AKBAR ALI KHAN: Gene-
rally, the father of the girl has to

pay

Sert P. N. SAPRU: I am talking of
exceptions,

- a
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Surt D, A. MIRZA: To get a beauti-
ful girl, the father of the boy has o

pay.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Not only
that. The girl is sought after because
she is a gem and, therefore, .the
husband has to pay.

Sar1 P. N. SAPRU: Why should it
not be open for a father to give, to
his daughter before marriage or after,
presents? I do not know how long
this “after” is going to continue? Why
do you want unnecessarily to interfere
with  parent-children relationship?
Why do you want unnecessarily to
interfere with husband-wife
relationship? 1 suppose one day
we shall have a law promoted by the
Legislative Department to curtail the
number of births in this country for
the reason that according to their
calculations the particular number
mentioned will be the one for whom
the counfry will be able to find em-
ployment, You will have many other
types of ridiculous legislatfon promot-
ed in this House, I want this House
to devote itself to serious work, to
serious legislation meaning “thereby
social, economic and political pro-
blems which require consideration by
the House. I can understand a Bill
like this being promoted by a private
Member. If you have taken the job
upon yourself to promote this Bill,
then what is it that the Select Com-
mittee will do to improve a Bill which
is incapable of improvement? If you
make the offence a cognizable one,
then the police will be very much in
evidence at every marriage and there
will be prosecutions, trials, re-trials
and appeals after every marriage. If
you do not want just some spectacular
effect, if you are not just after delud-
ing the people that you have done
some wonderful thing, that you are
promoters of a wonderful piece of
social reform, then, think boldly and
courageously about social matters. Go
forth into the countryside as social re-
formers. Tell them that the whole re-

lationship of man and woman in this

country is wrong, that their conecept
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of marriage, which may have been
all right a hundred years back, is
no longer valid today and that they
must change with the time. We
must give to our daughters the edu-
cation and opportunity which will en-
able them %o select good partners for
themselves in life. 'We must give our
educated young people the opportu-
nity to mix together under healthy
conditions. Take for example, the
English society. When the daughter
comes of age, the parents give a
chance to meet her, and she has oppor-
tunities to meet people at various
parties, She is able to exercise the
right choice, because in exercising her
choice, she is helped by her parents.
This is how healthy English society
works. 1 do not say that we should
follow Western society in every res-
pect. That is not my point. But I
think {hat there js the ideal of per-
sonal freedom in marriage towards
which we must work. I remember,
Mr. Vice-Chairman, when I was: a
member of the delegation to the Unit-
ed Nations in 1954, the Arab delega-
tion were objecting, so far as funda-
mental rights were concerned, to the
right of choice for women to choose
their own partners When our dele-
gation thoughtlessly also just agreed
to it, I made them change their
view. I felt that it was all wrong.
We are very much in favour of our
Arab brothers, but we just cannot
follow them in their social customs.

May I say a word about dower?
Reference has been made to the dower
system. Reference was made to it
by Dr. Bose. Now, dower is essen-
tial for Muslim marriage. Muslim
marriage is a contract and dower
gives permanence to the marriage.
If the dower is high, the wife has
some security against -the husband.
Therefore. there is no analogy bet-
ween the ‘Mehar’ and the dowry sys-
tem,

Thank‘ you, Mr. Vice-Chairman. I
believe I have exceeded ten minutes
under your benign auspices. I say

[21 AUG. 1959]
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that I do not feel at all enthusiastic
about this measure. I think this mea-
sure should be withdrawn by Govern-
ment. The Joint Select Committee
should bestow a great deal of thought
over this measure. I cannot under-
stand why for example, the offence,

though it is non-cognizable, though
it is bailable, should be non-com-
poundable. I cannot understand

objections were raised
by Dr. Bose. I do not want to reite-
rate them. 1 think that penal clau-
ses 3 and 4 too require consideration. -
I cannot also understand this clause 5:
“Any agreement for the giving or
taking of dowry shall be void:” It
will have to be made clear, The
drafting of this Bill will have to be
improved almost beyond recognition by
the Joint Select Committee. Thank
you very much for the opportunity
given to me.

clause 6 and

VICE-CHAIRMAN
Shri

THE
S. S. N. TANKHA):
Pratap Sinha.

(PANDIT
Rajendra

‘sﬂ qTo Ao VRN : gqm’r\fr"":
giw frae faarar =ifed ( aga ==
T foe &0

AR ATERE (Y Tl Fo gwAT) :
oY faer g% agw oy, ot aor T8
gweE

Suri RAJENDRA PRATAP SINHA
(Bihar): Mr, Vice-Chairman, I do not
envy the lot of my friends who are
going on this Joint Select Com-
mittee. I do not think that +the
House has  assigned a  more
difficult task to a Joint Select Com-
mittee than has been done in this
case. There is no doubt that this
greal evil of dowry is playing havoc
in our society. But at the same time,
as has been pointed out by my hon.
friend, the mover of this Bill, and my
esteemed friend, Mr. Sapry, it is one
of the most difficult legisla-
tions that we are attempting to do.
We thought that we should be able
to curtail or at least minimise this
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[Shri Rajendra Pratap Sinha.]

evil by the enactment of the Hindu
Succession Act and by the marriage
reform laws. I was associated with
those legislations and we thought that
by reforming our marriage system, by
giving inheritance right to the
daughter, we may minimise the evil
of dowry. But I find that these have
had no appreciable effect wupon the
society. Now, we are attempting to
make the giving of dowry a penal
offence. I support so far as the princi-
ple is concerned that we should make
an effort, if we could, to stop this
evil by legislation. But I also admit
that it is a very difficult task to
eradicate any social evil merely by
legislation. Public opinion has to be
built and probably the passing of
this measure will create some amount
of public opinion. I would like, how-
ever, the Joint Select Committee to
look into the various provisions of
this measure. They seem to me fo
be contradictory to each other. I
would not like in any way to touch
what is called ‘Stridhan’. 1
would like that the daughters
who have got a legitimate
right in their father’s property
should get that. But at the same
time, extracting dowry from persons
‘who cannot afford that, should be
stopped. Now, the greatest evil today
is thig that in the case of bright boys
who get into the Civil Service or
some kind of Government service,
their parents or they themselves
extract dowry. I would like to enjoin

on the Committee to consider this
question whether they should not
make a provision here in the Bill

itself or recommend to the Govern-
ment that the Government Servants
Conduct Rules must be amended, simi-
lar to what we have done in the case
of Government servants marrying
more than once. If a Government
servant does so, he incurs some dis-
qualification. Similarly, if a Govern-
ment servant either on the occasion
of his own marriage takes a dowry
or is a party to a dowry transaction,
he should incur the displeasure of the
Government. Whatever it is, I do

’
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' not know the exact way in which you

will put it, but it should be some
kind of offence or whatever you may
call it under the Government Servants
Conduct Rules. As my hon. friend
was saying, the Government servants
command the highest price. That
must be stopped tao.

Then, I would like the Select Com-
mittee to examine the various Acts
that are already in existence to curb
this evil, that is the Bihar Dowry
Restraint Act and the Andhra Pra-
desh Dowry Prohibition Act. They
are in existence since 1950 and 1958
respectively, and 1 would like the
Select Committee not only to examine
the provisions of these Acts but also
to find out how they have been imple-
mented and whether in these States
of Bihar and Andhra Pradesh they
have had any appreciable effect.

Surr J. S, BISHT (Uttar Pradesh):
What its effect in Bihar is you know?

Surr RAJENDRA PRATAP SINHA:
I would like the Select Committee to
examine that. As far as my know-
ledge goes it has remained a dead
letter.

Surr R. M. HAJARNAVIS: Five
cases were instituted in Bihar, and
unless my information is incorrect, all
of them ended in acquittal.

Surr RAJENDRA PRATAP SINHA:
Therefore I say that they had
had no appreciable effect in those
States, I can say, at least about my
State, that although the Act has been
there on the Statute Book since the
yvear 1950, it has had no effect. The
dowry is being demanded and taken
as before. Now as the hon. Minister
says, five cases were instituted under
the provisions of that Act and they all
ended in acquittal. So the Select
Committee must examine the point
that if those Acts are not functioning
properly, how this measure will func-
tion. They should draw some wisdom
from the working of those enactments
and the experience which those States
have gained in this respect.
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Sir, this is one of the most difficult

tasks which the Committee faces. {'} % | S A ¥ m

But I wish them well. I am not sure | J¥4% A<HIX 7 TF GFax e g f&
how far they will be able to present A TTERT AT q;im- I 2 9 Ty,
before this House a good measure, fear ST

but I can only say at this stage that
1 wish them all success.

Thank you Sir.

=Y 4o Ao UMANR : ST
wgey, a8 Wt faw @& & ama @mn
wwar @, 3R e ¥ 95T wwar 1 g
qAAE FAY S 7 Yy s frogar
gl feramg A1 St w7 @ 9 Sg T Y
T ¢ A 99 N g @ufaar § 39
T g FAT AT(e@ | T S F A
T a0 & foag gar o1 Sad @
g fora sy ur | foeg o1w fergmaTT &
TWOF G+ 4, g 92y 7 faamg &
o7 339 forar Strar § | 39 @S Jar F}Y
998 ¥ g ¥ & aga @ FefEai
HUZAT FT AAT § | TOHT @ T
g gt § B war-fardi Fow /W'
d ™ F U gaar v agi gar 6K
W F41 T AT G Tgo7 FY 998 §
A gAY, A A ACHAT AT AL AT
FT A § | 79 qAT F AT ¥ R
[ F aga @ aefrar aqcardy &
G WY & AT FTHEEAT F AT g |

STGATENE G, I9 GAT T &
g st far @y an 8, 9 asfeal &
fea & aga & w7 §, % foq &
g HAY S @7 9T W § 1 98
& qraTies gure g fegesr w9e an
T | IV | 3 @I H qA qg FaAAT &
fF ovy W37 # qam w9Er T’
Y St a7 & g @sF & qrar-far
FT TIH F wrar-faar #v da7 J]AT ITAT
2, S¥ T 0 wifgd | TFIE q&E
F grawaa faag & faq 00 wwam
<@r &, arfs aT gie 51 snfeatfaat
F Y G FL | I AE T qEEL

FIEHT ATAAT FT GHEGT FT g TN
4

st Bo wo fuwt : 99 WA WY
AT AR SIS § 4 fo=w ?

w qTo ATo TR : AR a9 997
AT, ANAF AT AT | W
U AT AT 7 @A A9 F¥ AT 74T &,
g 9ET & U9 § WX SEH R &
Seg qg FEC AT | A F gAY
it G foar st @ 97 989 & @uT
Nq | 75 R foaw aga § o A
A1 § o6 G 37 o A W T R,
T AN F1 gH STeal @eH FHIAT AT |
TATX &Y TTEd 1 Fq fF aq-0 0
AT S § aga 969 @ | H
g, THAT AT AT F @l o,
mafeT mify 3t & AT 7 Tgr 47
d@r f& foady Y @83 g g, &
2 e a1 | &Y @eH gy St § 1 Agi 9
qETE #1 qYT AT AT 7 |

= HEIT AAT GIA : TG FAT & |

(Interruptions.)

it Flo go frstt © FAT WUF WTH
o wefEal # @y g wE ?

=) qto qTo WA NT : AT A
e, 3 a ergw i @ fF 7 maat
T T 5T § | 7 48 FgAr 9gan § 5
g 3 7 ATET TFE 497 T §, WX
forg @ ¥ 3§ 9T HH fvar o §,
T I a@ ¥ = faer av st swa
ferarT T AT g9 WUA 9 A A5 FIHAE
T8 8 aFT £ | U T W IgS I
w7 44 qT A Aol g, Sl o1 ag sur
T ifeafodi @ & Wra | & /nr
AEHT FV ATET F qaq dATSA & | F@T
ax @ a@ & faw & 1 4 =7 @aq
faw & w37 d< far st =nfgg o
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[sfr dr0 ATo QW]
qu faeew #1 @@ F&F 747 fqeen
ST F Grfgd 1 ol A oM A
fagre & a1 @ war o7 fF ¥a w9
F1 zg art § faure w7 =fgd fF
AT I Y W4T ALY AV 3 T ], JART
©oiT #Y JEr arfer 1 fag ae &
fafaar fawr & argehi 21 ST S E1aT 8,
98 95T 4 AT | | F_H AT 9T S
¥ L F it qrad g3 S A aaer,
s faegw 3% &\

Surr R. M. HAJARNAVIS: May 1
make a slight correction? The figures
that I gave related to the period up
to 1954. The latest figures are not
available. We have called for them.

0t qio Ao TAANN * 7 Fig T AT
fF fag wrA w fafusr 7 @ =y #
fog a@ & M e & ag AF AT g,
fET g W1 G W ¥ gEgw qwHn
faadr & 1 39 g § fgamaa aew Ak
A G A AR F AgT § @]
frarer g, et T AGT AT @H T
B , .

(Time bell rings.)

TR FF AT TTEH Faemr Ffgd |
ag Y far gaT? gTea maT & 9 9w
&Y w=er g ) 39 v § 99 ATy
ST HT T AT FET I T HAAT JAT
A €T 19 3T 1 3AE 9T @ 9y
FeE GUHTHRT A ¥ TEO{ 510 giemt
F wrsfadl q WEY G 9% A HIAT
famar 8, ot W g9 ST ¥ sarer
daT AIfed | fFa gaw arg & a
. 7@ g WY ¥ga7 & fF S 99 A feg

&, 3 s iRt #Y ey gfeaa arewi
F I HCAT WS & 1T T | 6947 WY
AT ATET F 1 A ArgAT Ag R fF 3w
g ¥ S w997 4 ar Fw giemy B
AW §, W IPA F AW TR FT 31U

[RAJYA SABHA]
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AT Y fFaT ST Tifgd ) 3w 9@ wy
TRLY 7 quUAFT WA GEST JTA(

arfEd | T wrEA EF 4 Y A IRd

F =7 | °14 fam av 39 a9g a1 s
ferg daT 3@ ooy wsfeal & o
gom Ry @ E d wlawa q
T FW AR B qG § gAR W A
ST o FY S gwEAT § ag WY gT @y
ZIT | ATV 32 § FIfq-93 3 St qaear
%‘q'gw“rwa;ﬂg%%%’mﬁw
F g fearst mft a% wivx §, g e
e ¥ o7 @ FIAT AMgA | AR
A § ST ANg TG FY qATCSHw gAAT
&, 9 T g% ¥ fardad < g7
ST wFar g i

(Time bell rings.)

q& wrer g AR T A 1

JugAteTd (= T@lo o qw@T) L
YTTHT EIFH &7 74T 2 |

S qto Ao TRAN : WX gATT’
fgrg TSt AT 79T ATEAT & A1 Sy
A9 g @) #1 Jex § wew @
FTAT G | § 1% FAIT | qgad § |
fearst it aF ax W& | w9 aF g«
I g farsit &1 @ 987 ®34, a9 a%
AT & S AT FX ahaT § 1 ag Y
faer Y St &2 & @A «nd €, agd
YT & + BATY 3 7 At fafes Fora &
ST § 97 woAT wefEal #1 ad FW
¥ HTH qweTs ST g & o fafeer
FOTE FT ST G947 g A% 3gT T JaaT
& R ¥ o TEFY A A FH X
feq Fr aFetE o aEA § AR
FA-FA AT AT FraT N FTIFAT ¢
ot 32w @ 7 @ g
ATH-TEH! BT ART FT AT ? 47 WY
T FSH WX FIHT FT IEY FE &
TG AFATE SSHT G |
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1 sUwE FEO T (WES) - 9™
I 1F E | :
Fro T T e (A 8934) ¢

7T TR A7 a1 g ?
' [

&Y qio ATo XIWHN : T 9y,
gf<feafa £ Gdy g 7€ 97 ) 7 347 7%,
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5 P.M,

Tie VICE-CHAIRMAN:
S. S. TankHA): Mr. Solomon.

(PanpIT"

Surr P. A. SOLOMON
Mr. Vice-Chairman, Sir, I
support the Bill.

(Kerala):
would

Tre VICE-CHAIRMAN (PANDIT®
S. S. N. Tankna): You can continue
the gpeech the next day.

The House stands adjourned till
11 Am. on Monday, the 24th August,.
1959,

The House then adjourned
at one minute past five of the
clock till eleven of the clock
on Monday, the 24th August.

1959.
\



